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SHR! JYOTIRMOY BOSU (Diamand
Herbour): Can enquire into it

ot wy fawd ;o FTHET SRE WY
AT T qr FTC IWAT
xlauifaen @fr st A 2

MR, DEPUTY—SPEAKER: You
have gone on record.

SHRI MADHU LIMAYE: You give
direction {o the Minister,

MR. DEPUTY-SPEAKER: He has
heard you. I am sure he hag taken
note of it

ot ®y famk - (9% AU A
safgvry Amaar A &

SHRI JYOTIRMOY BOSU: He can
enquire into it -

MR. DEPUTY-SPEAKER: I have
gone out of the way to allow you. you
have gone on record. It is not in the
order paper. Even 50, I have allowed
you.

ot wy fed ez o fr #
T, gawr foepa Afrw & qafas
e mar 1

15 hrs,

MR, DEPUTY—SPEAKER: The
Minister himself iz here. He has
heard you,

SHRI JYOTIRMOY BOSU: Sir, the
President of the Gurdwara Parbhan.
dhak Committee is taking out pro-
cession on 10th May to ventilate the
grievance that the Government Is
interfering with the Sikh community
religlous sttes. The charges are very
serlous and the Central Government is
respongible. It is necessary that Go-
wvetnment ghould make & statement,

———

1501 hrx,

DEMANDS FOR GRANTS (NAGA-
LAND), 1076-76

MR, DEPUTY-SPEAKER: Now,
we take up the Demands for Grants
in respect of the Budget for the State
of Nagaland for 1975-76.

Demaxp No. 1—State LEcISLATURE

MR. DEPUTY-SPEAKER: Motion
moved;

“That & sum not exceeding
Rs. 17,25,000 on Revenue Account
be granted to the President oug of
the Consolidated Fund of th, State
of Nagaland to complete the sum
necessary to defray ths charges
which will come in course of
payment during the year ending
the 31st day of March, 1976, in
respect of ‘State Legislature”,

Demaxp NoO. 3—COUNCIL OF
Mnasters

MR. DEPUTY-SPEAKER: Motion
moved; :

“That & sum not exceeding
Rs. 37,50,000 on Revenue Account
be granted to the President ouy of
the Consolidated Fund of th, State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment quring the year ending
the 31st day of March, 1876, in
respect of ‘Counci] of Ministers'.”

DemaND NoO. #—ADMINISTRATION OF
JusTice

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs, 10,12,600 on Revenue Account
be granted to the President out of
the Consolidated Fund of thy State
of Nagalang to complere the sum
necessary to defray the charges
which will come in course of

*Moved with the recommendationof the President.

- - s b e s o su ——— ———



Demanp No. 6—Lano RovrNve
STAMPS AND REGISTPATION

MR. DEPUTY-SPEAKER' Molion
moved:

“That & sum not exceeding
Rs. 1280500 on Revenue Account
be granted to the President oug of
the Consolidated Fund of the State
of Nugaland to complete the sum
necessary to defray the charges
which will come in course of

Demaxp No, 7—Stare Exclss

MR DEPUTY-SPEAKER: Motion
moved;

“That a sum not wuxceeding
Rs. 562,500 on Revenue Account

be granted to the President oup of
the Consolidated Fund of th, State
of Negaland to complete tha sum
necessary fo defray the charges
which will come in course of
payment during the year ending
the 3lst day of March 1976, in
respect of ‘Taley Tax'”

Demaxp No. 9—Taxms oN VyuicLEs

MR, DEPUTY-SPEAKER: Motion
moved:;

“That a sum not exceeding
Rs. 345,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the) sum
necessary 1o defray the charges
which will come in course of
payment during the. year ending
the 31st day of March 1978, in
respect ot Taxes on Vehicles'"

Demanp No. 12—CIvit. SECRETARIAT

MR. DEPUTY-SPEAKER: Motion
moved:

“That & sum not exceeding
Rs. 80,25,000 on Revenue Aceount
be granted to the President out of
the Consolidated Fund of the State
of Negaland to complete the} sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March 1076, in
respect of ‘Civil Secretariat'”

Demaxp No. 13—DISTHICT ADMINIG-
TRATION SPRtiAL Werrame Scuzve
AND Tmmar Couwcrn

MR DEFUTY-SPEAKER: Motion

“That & sum not exceeding
Ra. 1,26,00000 on Rewenug Aceount
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MR. DEPUTY-SPEAKER: Motion
moved;

“That & sum not cxceeding
Ra. 11,62,500 on Revenug Account
be granted to the President ouy of
the Consolidated Fund of the Btate
of Nugaland to complete thg sum

Dzmanny No. 18—Vnige Guame

Devarp No, 17—Civit. POLICE  AND
Fme Serviee Untr

payment during the year ending
the 31st day of March 1076, in
I Uf ‘:‘m‘t”

Demawp No. 19—STATIONERY AND
PRINTING

MR. DEPUTY-SPEAKER: Motion
moved:;
“That a2 sum not cxceeding
Rs. 10,87,600 on Revenue Account



Demaxp No. 20—VIGILANCE

MR. DEPUTY-SPEAKER: Motion
moved;

“That & sum not exceeding
Rs. 75000 on Revemue Account

respect of ‘Vigilance Commission'.”

Demaxp No 21—WorksEOP OnGANI-
BATION

MR. DEPUTY-SPEAKER: Motion
moved;

“That a sum not exceeding
Rs. 1237500 on Revenue Account
be granted to the President out of
the Consolidated Fiind of the State
cf Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31s%™day of March 1076, in
respect of ‘Workshop Organisa-
tion."”

Demanp No, 22—Nagatanp Houses

MR. DEPUTY-SPEAEKER: Motion
moved,

“That a sum mnot exceeding
HRs, 465000 on Revenue Account
be granted to the President out of
the Consolidsted Fund of the State
of Nagaland to complete the) sum

which will come in course of
payment during the year ending
the 31st day of March 1076, in
regpect of ‘Administrative Training
Institute’”

Drmavp No. 24—Stare LotrenmEs

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 6,78800 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in cobtse of
payment during the year ending
the 31st day of March, 1976, in
respect of ‘State Lotteries’.”

Demano No. 25—PENSIONS AND OTHER
RETIREMENT BENEFITS

MR DEPUTY-SPEAKER: Motion
moved: .

“That & sum not excceding
Rs. 423,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of Thy Stafe
nf Negaland to complete the| sum
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ME. DEPUTY-BPEAKER: Motion
moved:

“That a sum not exceeding
Ra, 3,08,83,800 on Revenue Account
bg granted to the Prusident out of
the Consolidated Fund of the State
of Nagaland to complete the sum

be granted to the President ot of
the Consolideted Fund of the State
of Nagaland to complete tho sum
necessary to defray the charges
which will come in course of
payment guring the year ending
the 8ist day of March, 1976, in
respect of ‘Art and Culture and
Guzetteers Unit'.”

Demaxo No. 28—Meprcar, PusLic
Hparta aNp Favmuy Pravvane

MR. DEPUTY-SPEAKER: Motion
moved;

“That a sum not exceeding
Rs. 2,30,13,100 on Revenue Account
be granted to the President oug of
the Consolidateq Fund of the State
of Nugaland to complete the) sum
necessary to defray thp charges
which will come in course of
payment guring the year ending
the 31st dey of March 1078, in
mpmo:wmmucamm
and Family Planning'.”

which will come ,in course of
peymant during the yesy ending
the 3lst day of 1876, in
respect of Urban '
Dmvawp No, 30—InrommarroN, Pus-
LICTTY axp ToumSM
MR. DEPUTY-SPEAKER: Motion
movu!: N
“That & sum not excoeding
Rs, 24,60,000 on Revenue Account
be granted to the President gut wof
the Consolidated Fund of the State
of Negaland to complete the sum
necessary to defray the charges
which will come in course of
payment durning the year ending
the 8ist day of March, 1076, in
respectt of ‘Information Publiaty
and Tourism'"”
DEMaNp No. 31—EMPLOYMENT
ExCHANGR

MR. DEPUTY-SPEAKER:
moved;

“That a sum not oxceeding
Rs. 161,300 on Rewvenue Account
be granted to the President out of
the Consolidated Fupd of the State
of Nugaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1876, 1
respect of ‘Employment Exchange’.”

Devanp No, 32—Lasovr
MR. DEPUTY-SPEAKER: Motion
moved;

“That a sum not exceeding
Rs, 62300 on Revenue Accolnt
be granted to the President out of
the Consolidated Fund of thg State

of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment guring the Year ending

the 31st day of March, 1976, in
respect of Labour’.

Deasavp No. 33—Tamsar DEVELOPMINT
Brocxs Community PRrOJECTs ETC.
MR, DEPUTY.SPEAKER: Motion

Motion

moved: N
“Thet & sum not exeeeding
Rs. 6235000 on Revenue Account



the 8Lst day of March 1976, in
respect of ‘Social Welfare'”

Demanp No. 35—SOLDIERS, SaTLORS
awp AmMENs Boamp

MR DEPUTY-SPEAKER' Motion
moved;

“That & sum mnot oxreeding
Rs 48800 on Revenue Account
be granted to the President out of
the Consolidated Fund of thy Stale
of Nagaland to complete thd sum
necessary tp defray the rharges
which will come in course of
payment during the year ending
the 31st day of March 1976, m
respect of ‘Soldiers, Sailors and
Airmens Board'.”

E

during the year ending
the 31st day of March 1976, in
respect of ‘Evaluation Tuit'"

DeEMAND No 38~COOPERATION

MR DEPUTY-SPEAKER: Motion

moved.

“That a sum mnol exceeding
Rs 1860000 on Revenue Account
end not exceeding Rs 952500 on
Capital Account be granted t» the
President out of the Consohdated
Fund of the State of Nagaland to
complete the sum necessary to de-
fray the charges which will come -
in course of payment during the
year ending of the 3ist day of
March, 1976, mn respect of ‘Coope-
ration’ ”

Demanp No, 38-—SrTATISTICS
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Dxmano No. "".—.'.M
MR. DEPUTY-SPEAXER: Motion

moved:

the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1878, in respect
of ‘Supply Office at Calcutts’”

Dzmane No, 42—Agricurrure, Mmyon
InraeaTION, Frsgentes, ®re,

MR DEPUTY-SPEAKER: Motion
moved:

“That = sum not exceeding

Rs 16820400 on Revenue Account
be granted to the Premdent out of
the Consolideted Fund of the State
of Nagalafid to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1976, in respect
of ‘Agriculture, Minor Irrigation,
Fisheries, ete.'”

Druany No. 48—Som Consesvatron
MR. DEPUTY-SPEAKER: Motion

“That & wum
mwm‘nww

a9 Dﬂm nmlqgu, 1807 (SAKA) D.'GMM %

on Capital Account bg granted to
the President out of the Consoll.
dated Fund of the State of Nagaland
to complete the sum necessary to
defray the charges which will come
in comtse of payment duning the
year ending the 3Ist day of March,
1976, in respect of ‘Grain Supply
Scheme.”

Demanp No 45—AnmvAL HUSBANDRY
AnNp Damy DEvELOFMENT

MR DEPUTY-SPEAKER: Moption
moved:

“That & sum mot exceeding
Rs. 8049800 on Revenue Account
and mnot exceeding Rs. 1,805,000
on Capital Account be granted tfo
the President out of the Consoli-
dated Fund of the State of Nagaland
to complete the sum necessary fo
defray the charges which will comas
in course of payment during the
year ending the 31st day of March,
1078, in respect of ‘Animal Hus-
bapdry and Dalyy Developmant'”



on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Nagoland
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 3lst day of March,
1978, in respect of ‘Industries'.”

Demaxp No. 48—Mmemar Deverop-
MENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs, 18,93,800 on Revenue Account
be granied to the Premdent out of
the Consolidated Fund of the State
of Nagaland to complete the sum

the President out of the Consoli-
dated Fund of the State of Nagaland
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1976, in respect of ‘Road Transport'.”

Demanp No. 51—Fmnancian, CoRPORA-
ToN CeLL

MR. DEPUTY-SPEAKER: Motion
moved:

*That & sum not exceeding
Rs, 375,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1976, in respect
of ‘Financial Carporation Cell'”

Demaxp No, 52—Housmng LOANS AND
LoANg T0 GOVERNMENT BERVANTS



Rs. 13,68,88,500 on Revenue Account
and not exceeding Rs. 3,3198,800
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Nagaland
to completa the sum nscessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1876, in respect of Public Works,
Housing, Road and Bridge'”
Dimavo No, 54—Foncrionar Buimwn-
INGS AND OTHER DEVELOPMENTAL

ScHrMES
MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 1,17,25100 on Capital Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1976, in respect
of ‘TFunctional Buildings and other
Development Schemes'."”

Demanp No 55—Wares SurrLy

BcHEMES
MR. DEPUTY-SPEAKER: Motion
moved:

®That a sum not exceeding
Rs, 7598800 on Revenue Account
and not exceeding Rs. 7875000
on Capital Account be granted to

bﬁiwl:m) VAISAKHA 18, 1897 (SAKA) DG. (Nogoland) 298

1978-78

toppled with the help of the security
forces. Mr. Vizol himself complained
that gix of his MLAs had been
kidnapped by security forces and’
thereby the majority hes been re-°
duced. This allegation was neither:
contradicted by the Army chief there-
nor by the Central Government,
There is a feeling that Centre <lte
Army would not have darad to
kidnap the six MLAs belonging to the
United Democratic Frant Government,
The Chief Minister, Mr. Vizol; was
himself helpess in this matter because
behind this incldence there was a
strong hand from the Centre and the
Army. We have to realisp that the
actual power lies in {he hands of the
Central Government and not ‘in the
hands of the elected Covernment

Y - s

I have already spoken on other
occasiong in this House as to how this
Vizol Government was toppled. Now,
after the fall of this Ministry the
NNO Government was installed and
everybody knew that it was at the
instance of the Centre, Sir, there was"
a meeting at Shillong between the
leaders of Congress and NNO, Jn-
that meeting {hey would have hatched
the conspiracy to bring down this
Vizol Ministry and only after a -few
days this kidnapping took place and
the Ministry haq fallen, Everybody
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Nagaland ramsed this question under
Bule 377 and he has complaned that
atrocities are being commitied by the
Security Forces there, Here, Bir, 1
would like to quote from the Economic
ang Political Weekly, Apnl 26, 1975,

“Murder in Rangapahar

§
>4
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“He was arresied from his house
at 100 Am, on April 4 The
Security Forcey slarted
beating and kicking him anr
the spot Later, hig h
were bound with ropes
Be was rolled down
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Rangapahar
army camp There hg was
tortured egain ang electrie
shock treatment was ap-
plhed, On Monday, his death
was annnunced and a post-
mortem was conducted at
dimapur Civil Hosmital The
poct-mortem reportr  is
awaited but there were

bhis ears and nostrils and
bayomet marks on his but-
tocks The pum) in the
right eve wag either taken
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- 1976-79 i L]
[Mr, Dasaratha Deb] butget, etc. are unnscessary
becguse you can rely on the pesple
bave created Nagaland after much for the mainienance of law and order
killing and bloodshed; you did #0 People’y force iy the best foros who
when you relised that gome gort of do well and the military and
right has to be given to the N [ and

from there compluned in this House

A major part of this Budget s
meant for civil and military admuniy
tration, police aud other things.
There js left much less money for
the development of that area The
expendititure on maintenance of law
ang order lg Rs 51 lskhs, wvillage
guerds Rs. 28,12,500; clvil police Rs.
3,02,25,000 and it goeg on lke that
Thy total comes to Rs. 4.20,37,500.
You are not interested in developing
this backward area; you are interes
ted 1o suppression thepecple 1n that
area, 1n the name of maintenance of
Iaw and order. The Budget itself
reflects it A few years ago a paper
mill was starteg there it had not been
completed, Nobody knows when 1t s

E?
]
1H;
il

vernment fo consider all the points
that I have ralsed and try to do jus
tice to the State of Nagaland,

R

to convert the hostile WNagas
good citizens. I remember those days
1n 1959 when 4 Air Force officers were
taken into custody and they were
released only after some sorts of as-
surances were given and 1 was sent
to one of the Alr Force Officers be-
longing 1o kanpur, He was getting
a letter from the Nages. I produced
the letter to Pt Nehru and they were
threateing that the gentlemen would
be killed if no negotiations started
with the Mizog gnd the Prime Minis-
ter of the country, Bo since then I
was thinking that the Government

B
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all loyal Nagas are belpless when the
law and order situstlon there is
carious, They are loyal as we are
this part of the country, they are
loyal to the Government. I pity their
helplessness, But I woulq say that
time 15 fast approaching when
sort of mnegotiations should be
Government should not depend
on the army ang the BSS.
hippening there? There is
cal approach to the pro
this been tackled properly,
ang objectively, it would
good, I think, Nagas
Indlans as we are,
is a fear lurking in
Government ig not sympa ¢
them and various officers who have
been there are not kind to them.

i
;
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Sir, 1 remember the days when I
visitea certaln greag in Rohtang Pass
and Keylong areas where I founl
dufferent people and their
When you go from UP. to Assam end
Nagaland, you will find di -

1975-76

SHRI 8. M. BANERJEE Sir, there
another thing, All the women wor-

1

254
:
B
§
:
:
:

I would only tel] that this is &
blem very wel] known and this
eye opemer. ‘Govern-

t should see that proper action is

and objectivity and took concrete
decision in the case of Kashmir, why
cannot we do the same thing In the
case of Nagaland also. Here, the
problem cannot be solved with the
help of bullets which I oppose and
condemn. This 1s what Shri Dasa-
ratha Deb said. ‘The question ig if
they are getting it from any other
country, I condemn i% I oppose i

Those persons should not be protece
ted.

15.30 hrs.

[Srmrt Dimnesy CuanDRA GOSwAMI
the Chair]

Bul the fact remain that this hag to
be takleg politically, The ideology
which is being, Injected into their
minds by those who believe in Chinas
policies has to be counteracled politi-
cally and it cannot be tackled by army
or the CRP or BSF,

In other State the army goes in
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demands they will be properly cru h-
ed by the bullets. This ig not fair.
What s golng on 1n Nagaland should

we

;
B
H
%a

a

Egg

i

ugh arme with the help of foreign

mgners, they may be Indy
alleglance tp  loreign

i

Lal Dengay but what 15 happuning
we do not kmow.

the budget discussion is going on,
but | know he had to work overtime
lagt night
rerunded of a story. In Hyde Park
another gentleman was listening A

MAY 8, 1975 DG. (Negomsd) 3ok
nol

5, M. BANERJEE In
aby person 1s
“I" but we

1 am happy that the

|

eaten by the hostile Nagas.

In that case, you kindly remove
these difficulties and try to have pro-
per negotiations to establish peace In
Nagaland, we should try to bave some
sort of g sttlement so that peace should
be established In Nagaland, It we
are prepared to settle with Mr Bhu-
tlo and the Government of China,
why should we mot settle wath our
own people? They may be hostile
today because of certain policies

Their ladies gre being raped, their
girls are being raped and their bro-
therg have been beaten to death, be-
cause they bave become rabels Once
we have an understanding with them,
it will help In defending our borders

In that case, I request you to kindly
see that necessary gteps should be
taken to solve thelr financial proo-
lems,

ot wrew oy g (7m) :
Tamfn wgEE, aTmdE g1 S
T g dw W @ f gt &
27 AT ¥ AE Wt g moR AvmAr
® ot qem wtaw dre X arfew o
T A § 1 AR OB ATy W qedde
o feegm S e g B0 &
"N &Y FE™T wgar g faw awg @
wEITeR qiw, dwred Wit ArTdE
& e qff tord & o §, quorww
& o g F At @ gk oo 0w
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Famr ot xat o &% 5§ o & @
ot 93 fis amrde & o o ATTEE
&7 ot o § g w19 @ S sl
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oY T vt & 1 sy @ fr A
FET BT T H0@ WA FATE AAAT
¥ frrd ¥ Folr ot ow dare gt
gwr ¢ A gy iz o feie b,
T R ot fy Fromfr @) ag aga
oft @i w9 W Ak gy o
e 28 §9 o dgw ot ¥ www
rmgRwd ER )
wg wgt &1 ww O @ & ot wward
Tk ARt WA @, } wirfrarfiat
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§ 1 ¥ aw gw oo g ww g
Hfwa arp Qe dor & e Ferex-fer
fireae § feafe & w1 Y & 1) mmde
w1 g wrwd agy § agrem e
TEEE $4F ¥ wiforw wrw o v
AP e @ T A
g I fasrw & ST 9T @ A
ENIT | IR SR Y AgE O W aga
% frr s@ ¥ 1 @y arc A
% 7 5 g o7 @1d seae W
wr vt wifey ) wfew daw @
wrat ¢ fr o d afy ff sw saEm
@ ¥ T e e §, ST
®ATY TFT WST §, TART WAT WA
M Rr g A IS A AT,
feifz 5t § 1 390 o W fewer-
&g a1 § TEw ¥ = = frw 6 @y
2 a1 AT 4 T A s ESA
7 777re7 & fg s7% ¥ 1w
ot wmwr wodt Aifedt & ofrada
5T Arm Wi gaE fawm g
w7 % it wiforor w4t 1 qar
L] s ot @ ¥ AW
qreAT frodw ol e o §d
wO T A 74 B oA W
g ¥ gwaa g oAy g
t 1 g8 s mTATR EAR g oy }
faaat og & #w 37 A0 41 fow
W Af qx d o Ao & weav

e § o A ¥ A 3, ow @Re
¥ A ot 7% Toow v R g R

! w9 faery & w7 ¥ @d
| Tgr witeew &1 fefeaie o
st | farrm w1 w1 ey fh
W W Y ¥ ¥ gy § ) w
# a8 7€ grEwEa § 1 Aw @
W =R AR o S & e
a2 F1 fasre At g1 w@r ) w3
W g e FH AHAHT 0F
W@ ® wregra Ag gE ¥ A aw
gt 7 T AT 99 a7 qandfee
A AW R T AT A wEg W
wh § ¢ Tgrd 5% fawa &
HTAY ¥ (AR WH FIA FT QrAETAT
g

SHRI N E HORO (Khuntl)- Sir,

possible from the reports that we have
been getting from that ares, It is a
sengitive area. So the problem of
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ssors—those Menbers who have pre- not for the responaibility of mainta-
deded me. Everybody is at one on this inng law and order. I join hands
that .the avea hag not been properly with the other Members who heve
tuckled That area is still backward, been demanding the withdrawal of the
md the immediste need for its de- CRP and the Army from that area.
velopment': 43 the creation of an in-

frastructure. Uuless you have this

So the Government ought to consider
this point.

The budget provisions that has been
provided for this developmental work
is very Mitle. Most of the expendi-
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Therefore, you have to open a nego-
tation. But Government Is making
it a prestige issue, and they seem to
be very siff They do mot wunt to
open a negotiation with the insurgents
or the underground Nagas. There
wag a time when the Nagas wanted a
seporate sovereign State, but things
have hanged now. Now they want {0
live peacefully within {hg Indian
Union. How can you win them over?
You cannot win them over by strong
army methods; you have Lo create con-

fhese people, They are highly sen-
people. ‘Theref

.
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country from India.
forewarned and let us read the writ-
ings on {he wall, and let us have a rew
spproach towards that area This
attompt to break the tribal solidarity
through different meang is ample
proof.

All the time we have been hearing
that the forelgn mussionarieg are wor-
king. I would like to know from the
hon. Home Minister how many fore-
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Then, Sir, I want that the Planning
Commjssion ghoulg consider this point
of helping in building an infra-structure
as 5oon as possible because if the
Naga» who live in the jungles and
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with restoring popular go-
ment in Nagaland and very so0m.
1559 hra ML

o wxgamt (g )ganafy
iz, arrely gt dw w1 OF drar-
At wdw § o ag g7 2 fw ¥ whewfew
s faergar & 1 ¥ qrok gy & faer
#R ¥ iR w€W fR Ag AT
¥ frm W agt ®r oA & S &
fag wfrr & wiaw wrafn ooe T,
wifs aw o1 gr da ¥ fawrm g &)

T a2 it wEd F waw g fe
Arrde § Bw-Prdved afafafemr gt
wm ¢ 91 7o faAvft g ot agt 9t
wfwr §, Y gartdw At part qgETAr
qrge € ¥ agpr e  fE qrmde
at gfan seamin gaaA & fag
WAy & fredme AT RaA & Mg
wrgwr aafas gvufo «ft sqaear
A 1o Ay # aal fawi
wedt g andt 3

16.00 hrs.

v fra ¢ fr aede § oF
o o fawfes waw & &
frg, agt ® T A EwEt
# gaam & fag T g & fasdor
SR FW & forg agr e fafaer agm-
2 wk weigg e g @ o w
w9 g 9wy v gy | W gt
& Wt W arw-pe w5w for o,
/N vl wver QT T YT
ow dareft wiw § o ag e s
sty g, s asddn A g
Ty ) gl g el
g% & g armmde ¥ sgtred & agrr
ﬂmm ¥t %t fiew foufr )
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gy e & frg wroere iy e
T Fer ey gy |

arerédbe & fas i ¥ fg geere &
Ny T, Iwkak i & frdm
weurin gt & feere & g gew @@

& 1 v et el ¥ ot @@ oy W
aw-frredt wfafafiat geft ofr § WX
wrw ot 73 o § | wig A frdm
¢ fr gt ¥ fredme Y qract & fag
o agt #t wifes feafa & gurer &

fam, getr-adi F oo & ffr W
TARWFRIR (e Tomrrad fag
qigs & wigw a7 €1 aEgr #7 Wy |

(Shri Vasant Sathe in the Chair),

@ ndwAg E fm vl A
i aF fn et fana ot a
wfas & wigg e 2

SHRI PAOKAI HAOKIP (Outer-
Manipur) Mr. Chawrman Sir, [
have nothing new to say about the
progress of Nagaland at this moment,
Before I say something I come to the
Minister I congratulate the Minister
for bringing the budget of the State
of Nagaland. It is a matter of great
regret that this House is discussing
the budget of Nagaland in the absence
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which is older than my own
Manipur; it is even older than
and Meghalaya. What is the cause

i

with Tripura. Nagaland was not so.
Nagas were good and they are sincere
in what they do, It is this attitude
that brings them progress for the
Neagaland and enable the Nagas to
have confidence in themselves and in
the people of India as a whole.

In view of this, if the Government
of India tries to pay more attention
to that part of the Tribal State, then
there is no reason why it should not
make a very quick progress in all
respects. 1 do not say that Govern.
ment of India has mot been paying
any attention to that. As a matter
of fact, I would like to say that
Nagaland has been ome of the
pampered children. In comparison
with my State—Manipur—Nagaland
is very much more developed in
terms of road and communications.
In my State out of 100 sq. kilomitres
only 12 kilo matres have been deve
loped in terms of road communication
while if is more in the case of Nags-

g
%

&
!

ihat ey have changed thelr
m This attitude on their part
should be further strengtheped by
teking some concrete steps by the
Government to wean away the re-
mnents of misguided Nagas. We will
have to put adequate effort in order

mewuumnmh
that CRP elements are present in the
heart of villagey and towns.
Army troops t.hm.lunminn
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think the movement of hostile
elements WOUTd be 50 easy as it is
today. ‘This loophole should be
tagged by stationing army personnel
on the border with the highest priority
to roads and communication in our
planning. I do not mean to say that
there should be no forces in the towns
and villages but what I would like
to say is that the chain of security
forces should be on the border line
rather than their being more present
in the heart of fowns and villages.
It we do this, I think, we will be
successful in bringing the misguided
elements into the mein-stream of
normal social life and we will also
be zble to rebut any attempt made
from outside,

With these words I conclude.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbaur): 8ir, I regret to say
that the behaviour of the Central
Government in Nagaland and Mizoram
makes our heads hang in shame here
and in the international world, The
atrocities are  unparallelled. Now,
Sir, they want to magnify this ques-
tion of insurgent Nagas in order to
assume summary powers and also to
keep the Emergency. 8ir, there is
the longest and most owful tale about
rape, murder, torture and repression.
Sir, Government of India is hand in
gloves with the NNO. In fact, NNO
can be taken as the Congress Gov-
ernment and, Sir, they are neck deep
in corruption. When the UDF took
over the Government, the PWD
godowns at different railheads in
Negaland were emptied. But, accord-
ing to ledgers and books of accounts,
these godowns were supposed to be
filled with Government egquipment.
The UDF seized documents and were
preparing to prosecute, Much of the
Govermment of India money went
fnto the NNO leaders’ pockets highest
per capita corruption—and the top
bureaueracy and business people
opposed to the UDF. S8ir, much of
the sale of scarce raw materials and
ftems ke sugar etc. were dope in

787 Ls—12.
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the bla® market und immense fortune

wus made. Sir, the traders offered,
even after elettions, Rs, 3 lakhs to
each of the many MLAs to join NNO.
The former Chief Secretary owning
six large houses including g bungalow
built by the Sfale Government, the
most powerful hand in this is Mr, M.
Ramani, a super-annuated Special
Secretary, and, Sir,

MR, CHAIRMAN: I have seen
your note, You have given only the
names of cerlain persons. You said
‘During Nagaland debate, I shall men-
tion names’—Now, under Rule 353,
it you will kindly see, mere glving
of names is not enough.

“No allegation of a defamatory
or incriminatory nature shall be
made by a member ageinst any
person unless the memboer has given
previous intimation to the Speaker
and also to the Minister concermed
80 that the Minister may be able
to make an investigation into the
matter for the purpose of a reply.”

AN HON. MEMBER: Hu has given.

MR. CHAIRMAN: No. Here, the
Rule says;

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any per-
son unless the member has given
previous iutimation.....

Intimation of what?
SHRI JYOTIRMOY BOSU: Names.

MR. CHATRMAN: No. Intimation
of the allégation.

SHRI JYOTIRMOY BOSU: It
doeg not say that. Sir, May I most
respectfully submit. ...

MR. CHAIRMAN: Let me com-
plete, No allegation. .. .shall be made
....unless the members has given
previous intimstion’. What does it
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here thg Speaker's observations from
the Chair. Thus is of 1871. This 1
on page 3. 1 think, Mr, Jyotirmoy
Bosu was involved in this. That is
why, it becomey pertinent. Let me
remind him of this.

“In notice under Rule 353, it is
not enough for a Member to merely
inform the name of the person
against whom an allegation is to be
made, Some details about the
allegation should also be given.
On 10th December, 1970, Shn
Jyotirmoy Bosu wrote to the
Spealkcer that he was giving notice
under Rule 353 that on Calling
Attention admitted for that day, he
would mention the name of Shri
A. K Sen, MP. When the Calling
Attention was taken up, the Speaker
observed as under:

‘Now, before I take up the
Calling Attention notice, Mr,
Jyotirmoy Bosu, I received
your small chit that you
wanted to mention some name
under Rule 333°

“Rule ¥53-is not 6 simple that
you Will"just say that you want to
mention some names, You must

So unless you were to inform me
what are the allegations you have in
mund which you are going to refer
to, 1 cannot ‘mllow it. If you are
referring only to names, you can do
that without referring to allegations.
If you make allegations, I will have
that expunged. I am telling you
beforehand so that you do not put
me in an cmbarrassing position by
asking me {0 contradict the rules.
what have you to say?

SHRI JYOTMMOY SOBU: [ have
gwven fthis nofice during my life in
Lok Sabha for no less tham 30—40
times, may be more. It may be that
on one odd occasion the matter was
suddenly taken pote of, but tell me,
how as a Member of Parliament, I
am supposed to give a lisl of things
to the Speaker and to the Minister?
You have not provided secretarial
arrangements to do all that Is it
physically possable? All that I want
to say 1 that rule 353 should have
clearly stated that a brief note on
detmls of the allegations should be
given, It was never done; nejther
was there a direction on that. 1
looked for The direction. I am not
going to hurl bombs at them. I am
making a maotion of things about!
which I take responsibility as a mem-
ber of this House, That is why I have
gwen prior notice so that the Minister
mey write back. You will see at the
bottom of the note, ‘The Minister may
kindly be advised or informed..'

MR. CHAIRMAN: Informed.
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MR. CHAIRMAN: It says so,

SHRI JYOTIRMOY BOSU: It doecs
not,

MR. CHAIRMAN: You must in-
form me about the allegations.

SHRI JYOTIRMOY BOUS: ~ have
done this 30 times at least,

MR, CHAIRMAN: You may have
done it 100 times, but will that change
the rules?

SHRI JYOTIRMOY BOSU:
been accepted,

It has

MR. CHAIRMAN: I have to go by
the rules, Thdf you will agree.

SHRI JYOTIRMOY BOSU: The
hon. Minister, Mr, Mohsin, could have
written back,

MR. CHAIRMAN: You have only
mentioned name; you have not men-
tioned any allegation. What will he
enquire?

SHRI JYOTIRMOY BOSU: He
should have told me ‘Please give
details’.

“ MR. CHAIRMAN: Tt is not for
him to do that, You have to satisfy
me, How could you snring a sur-
prise?

st wifed wg : gt W@ TS
o ¥ F o g AT AE ST A
§ o oy g W Ay i

“The bureaucrats are gneering at
us. They are not following the socia-
list programme”, But if I start falk-
ing about corruption, you start getting
blisters.

MR, CHAIRMAN: I am also told
that you were informed by the
Spesker that you have also to give
details.

1975-78

SHRI JYOTIRMOY BOSU: I know
you have been told by the Table. I
can see that & miin came up to you
and told you that, In the past, I
have given this notice umpteen
number of times. It is not physically
possible to give details against 10 or
12 names that 1 mention, 1 have
complied as best as 1 could with this.
It you will lock into it, you will see
how many times members take the
trouble even to inform you. I will
bear this in mind for the future, In
the meantime, my suggestion would
be that the rule be made clear.

MR. CHAIRMAN: The rule is
clear, absolutely clear,

SHRI JYOTIRMOY BOSU: 1t is
not clear.

st T Tam wwi(wrhe ) : warefy
WEET, A ATET WIE WIET § | wW
33wt [eraidnT wed fran d vy
w= qut sz - @ WY 3w o1 e
ot 7@y 2 A amr wEA § 1w o e
A9 G THNWX A AT aFaT oW
AT =7 v e WiT T oY |
%1 7 ®or 2, forrs farers fie 3# oor)-
e wAT § 1 A ot 7w Mo
¥ iy v w8, afew o v oy
e = wrez aew & 9gd faar of
s W fore gt R fican T et
wTEE 7 A maTs & fuar | wtfe
g AT Fow & aw I AE A W
form we o fer § 1 eeferd S
ey s v R stk
T wT v odr o 3o & un
T AT | we = ¥ e gl Fefafady
EE AR R nd ik urgil 4

waafer wEheE @ wx ¥ Y oy
&1 3 Farer TEE A WA ET @
Fo oo oot mTE €6 (R 1AW Jaw
% wafet ¥ 7 o
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st o o gwt : aoE #
= ¥ A SRRl 1w www
wutm wf g

wwefe s AL AT AR
wm §, oY aF §, o7 919 W 9 3e
sonwE 7L, f pfawam g sa N
dw &%, ¥ wgt &% AT FOA R
o6 g e Frawi & T R A
worrore dfordy forerd e 3 wfomd § &
9%,

W} g0 qRo wet : avmfe wE-

gwafe spvew ;W9 A, el
wgw, ¥ & o 48wy i)
wrR gEw g g ?

ol Q¥ Yo WAW! : It §v, #
i

wAmfa e ;oA R A T
Hifwa” e Wt wiest g e g
mmm@,wﬁmﬂ:mrlmw
W g agt Sreneel 7T wTE g |
g A § | AU AT IAET S
qg® & fafrermrd i fafre gaer
QOEM ¥, A9 A1 9 IHETHAOA T
QR FEET ANE FT R ) wfE
g fadam 3% i PaagroAntom
JMma F 491 g 1 gfer & ag Ifea g,
i F @i e g !

ot T T i el aga,
i forg i 9 43 &, 99 9 wiww
sy frar & (WA wgr g fE AR
<YeT gre s awr 42 F, AfEw
AT 8 X §ET ¥ W98 WY Ay §
fiedt ¥ A&t TwwaT |

8 m—aqR 7 P e
t e xq wa s @t 8, ST

DG.

TR T8, O AT AT AT T A
3T A1 T § & W9 TE W
afsd, =7 5 qer agedt dad A
wtfaw 153 e sww wod @@
&fodt, o fadt o7 g 7w 5T W
AT |

mamfa w4 et o1 g o
Agt oem, weq &t garfew fmm @
wwar &, ¥ o o gfez & wwag
afa & fr forw =nfims & farsms s
AT 71 G Y, WA AW T & K
T A o e g fesw d wfw
s 7Y g sifed |

ot tm vaw ol He o awE
AR g

wwmfa wpEm A9 sl wn
w7, IOA1 0§ wE R, wfew o
R W af B

A mifang ¥g  FTER WA
= BIW F7 & 4T | AGTAHAT T
& wi Fod o) . S, weh
wo (TR AET &)

MR, CHAIRMAN: The rule gpeci-
fically says 'mo allegations shall be
made'. The word “llegation 1s there,
You have not informed about the
allegations,

SHRI JYOTIRMOY BOSU: It does

nil say ‘allegations’

MR CHAIRMAN: It begins with
ihs phrase “No allegations shall be
made .. "

= Qi 0 T AAAT : TSI ALT,
& srrret o 3 -y A wp g
frovmfrmetg Y &
g fed SR mfm T ¥ w7 oo
& o mE W A A # Ay R
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o ke @ a1 gz i A I
m ¥ § e am€ a9, §
wreat B ¥ qg¥r foel qrfed | F oy
ar v e & dwelt o wfgd
Rfwa sl ey ag A I AW W
qF & av effvc aga B 99§ W
efrreagE Y97 Tragrd 5§
caYiawr ) fegrea #X fa 3 @&
dww wr war § 1 A fram g
M ED CAMTT A GRR AT W
¥ ag oA 74 AT @ 8
aawg W | FATH R NwET
oAt wredtT # fest w7 At wia R
AT W RE TR A AR 3 W 7
IEET WATAF FE TETE |
Spring a surprise,

wT ggw & wrdt A KA G AT
At IEAT WETq ¥ g1 WAT F | WA
ifag—fgo m &, Tk &t # oefr-
dues §, fore To # g w Y wm fx
Tt faers wn oiMwew &, @Y Ay
fre dto ot fafrex & wwwr #wem
qar T fge At IEw fewer #17 &0
AT w7 fgo & 97 SEET UEW T
Wi ——TH q@ F AA g WAt )
wgt @ v ¥ warw g w19 faege
a8 afiper fersh e ey gt &
wrar s T g1 @ ¢ 1w fo
gt 3 § g N A dEm, F A
T RALLE G F 0 wwa g E
Sy g ar 7 gy | weiwy ®wag saifa-
Aq 7 & s fr gt &0 § @ awr
®THE |

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU-

RAMIAH): Mr. Banerjce referred
to two types of allegations.

SHRI S, M. BANERJEE: There
is an mllegation aganst a Member
in your party.

1975-76

SHRI K. RAGHU RAMIAH: One
which can be told to the Speaker
and one which can be hidden in the
bosom. The rules do not provide
for what can be hidden in the
bosom.

SHRI S, M., BANERJEE: 1t is
not going to be hidden. It is going
to be laid on the Table o# the House,

SHRI JYOTIRMOY BOSU: 1
shall try to seck your guidance.

I only mentioned the name of
Ramani. I have not alleged any-
thing yct This man is the most
powerful person as the Special
Secretary. And at that time the
Minister of State was Mr. Mirdha
At lcast he Is supposed to be here
all the time to defend himself, I
do not know what the Chair will
do if the Ministers do not come
herc. He can take me to task, but
he cannot take Mmisters to task.
Their whole time 15 placed at the
service of the people. We are, of
course, like casual workers, no work,
no pay.

Mr Mirdha raised hopes in the
minds of the Naga people that he
would go there and try to soitle
vertain matlers, but he did not go
wven, but consulted Mr. Ramani and
Gen. Chinaj in Imphal, and the result
was cxtension of the Unlawful Acti-
vities Preveniion Aety by another two
years, The honest and popular Chicf
Minister Mr. Vizol was not even con-
sulted once  Are Nagaland, Mizoram
and such wother places c¢onlonies of
Dethi that the people there can be
trcated anyway you like, like slaves,
that their woman can be taped, their
fuly, burnt wod that you can murder
them, torlure them® Do you know
what kind of torlure? I have talked
to men in all walkg of life. In a
cigarctie they put powdered chilli, put
a bit of burning charcoal and then
hold it near the mouth. I know they
are hanged by their legs for hours,
Wodden sticks are inserted into the
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private organs of man and women,
I have been there so many times, to
Nagaland and also Mizoraom, I have
talked to people, talked to people
in every layer of society and my heart
bleeds when I geg this is what the
Central Government is doing in the
name of maintaining law and order.

This Special Secretary, Mr. Ramani,
is a key man today. But the late
Mr. Jawaharlal Nehru in 1960, when
this gantleman was a District Com-
missioner, said:

“He had no doubt in hiz mind
that the Commissioner has acted in
utter disregard of propricties, and
must forthwith be replaced.”

This man has been kept as Special
Secretary and he has been given ex-
tension after superannuaticn He is
so indispensable, the man who is most
hated by the Nagas, Nagas of every
walk of life hate his sight and name.
Pandit Nehru ssid that this man
should be kicked out forthwith, but
he is so very indisncnsubie that he
must be kept. What oa earth for?

I want to have a clear and categori-
cal reply from the Home Minister
whether I am corract about Pandit
Nehru's remarks ab.ut Mr. Ramani
or not. If I am corrert, how is this
man still continuing sfter superannia-
tion? I want to know that.

Today Pandit Nehru's daughter,
Shrimati Indira Gandhi, Is trying her
best to teach a lesson to the Nagas,
and this gentleman was brought as
Special Secretary. He ig the eyes and
ears of the Governor, No State has
an official between the elected Gov-
ernment and the Governor,

Sir, you are a lawyer Have you
heard of any State whoere you hove a
Special Secretary between the Gover-
nor and the elecled government?
Only in Nagaland, to my knowledge,

**Not recorded.
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it is so, This is the treatment they
have received.”

After th® UDF came to power, the
NNO or Ramani boys held meetings
in his residénce. And this gentleman
controls three battaliong of the Border
Security Force. They wear not uni-
forms but Nags shawls and carry
arms,

Then 1 come to the tale uf toppling.
The UDF came to power in 1974 after
13 ycars of miserable NNO rule. The
present Governor, Shri I. P. Singh
(I am talking of the position flve
years back), at that time was the
Home Secretary. I had to make
certain complaint; against him to the
Prime Minister personally, I asked:
how can you control the activities of
the American Intall:igence in this
country whep in the Home Ministry
you have got very senior persons who
owe their allegience 1o the Americans?
1 was told “Oh! no, Mr, Bosu, you
are mistaken; it is not a fact”. This
gentleman, the Governor, made some
unwarranted remarks regarding the
UDF..‘

MR CHAIRMAN: This will not go
on record. You have made an allega-
tion against a General. You have
made allegations ogainst an officer
which have no basis, You bhave
stated that he has committed atreci-
ties. You arc making an allegation.

SHRI JYOTIRMOY BOSU: I said
“Ex-Chief, Nagaland Security Force”.

MR. CHAIRMAN: The allegation os
such will not form part of the records,
It will be shown to me. T will see
it, If these allegations are contrary
to rules, they will not form part of
record.

SHRI JYOTIRMOY BOSU: Sir,
you are intruding into my rights.

MR. CHAIRMAN: No, You seid
you will avoid them.
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SHRI JYOTIRMOY BOSU: I do
not want the name >f the General to
go into the record. I will say “a
General, who was once the Chiet of
the Army in Nagaland”. [ do not
want the name to go om regord,

SHRI K. RAGHU RAMAIAH: That
is identiflable,

SHRI JYOTIRMOY BOSU: I am
not giving the names,

MR, CHAIRMAN: I do not mud
your giving the names. You can give
them, but not names with allegalions,

SHRI JYOTIRMOY BOSU: 1 will
give the allegations without mention-
ing the names. I have ygot that yight,
I will go by the desmignution. I wull
not mention the pames.

MR. CHAIRMAN: If it is mt
identifiable, it 1s all pight. Bur where
you make it identifiuble, il will be
difficult, It is 'ike my making an
allegation “a member, who was 11l
yesterday the Chairman of the Public
Accounts Commuitee”, so that you
know who he is.

SHRI JYOTIRMOY BOSU: But I
did not say “till yesterday”. Sir, you
must give a clear rulmg. I do mnot
want the names to go on record. I
will go by designations.

MR. CHAIRMAN: Go by designa-
tion, without identifying them. Ycu
can say “one officer” because there
are hundreds of them. But you say
“a General who was the ex-Chief of
the Nagsland Security Forcs”.

SHR] JYOTIRMOY BOSU: There
are so many Generals who were once
in charge of the Nagaland Securty
Force during the period from 1952
to 1978,

This corrupt Minister** fearing
danger, epproached the enemies of
the UDF, the army and the civil ex-

+ eputives, Soon after, the magic took
. Place, Five MLAs of remote Tuensang

ki
**Not recorded.
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were bought over, At the beginning
of March they were seen at Dimapur.
The meeling was to take place at the
residence of the Minister's szister-in-
law, married to a non-Naga tea
planter in Barpather to conceal their
musdeeds. It was ten miles away frum
Nagaland, sensing cxposure, the
super-conspirators of Delhi, o' the
Indira Government hurriedly shifted
them to the Circuit House of the
Union Territory of Arunachel Pradesh
at Rowriah, Jorhat, Everything was
arranged from Delhi. On Tth March,
1875, they were feund sieying at
Rangupahar Aimy anionment. On
the Bth March, 1975, the Assembly
was supposed to meet, Later Shri
Vizo] made a public statement that
six MLAs were kindnspped by the
security forces. So, they were running
with the hare and hunting with the
hounds.

The Governor has speclal powers
only in Nagaland. On the one hand
‘he is the custodian of law and order;
on the other hand, he is organising
toppling and abduction and hiding
of MLAs, According o article 371A
(b) he has special responsibilities to
maintain law and order. Yet, he was
arranging toppling and adbuction of
some simple Naga folk.

Shri Vizol complained 1o the Lt.
Governor, who consoled him, while
ruping democracy. He promised that
he will take up the matter with the
G OC. Nagaland. Ou the 8th March,
1975, on the Assembly day, Sema and
five others were visible in the BSF
Lcamp, Kohima. They did not attend
the Housdg™ while "the Governor was
delivering his inaugural address.

Shrj Vizol wrote out his resignation
but did not give it, His non-Naga
Secretary picked it up from his desk
and gave it to the Governor without
Shri Vizol's consent. It was a Sun-
day. Nagas are Christians. It was a
real Sabbath day In Nagaland. The
Governor promptly accepted the
letter of resignation. On the 10th
March, 1875, the NNO leader Jasokie,
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the stooge of the Congress, was sworn
in without any trial of strength in
the Assembly. Al the defectorg of
the UDF were made Ministers,
Political prostitution went on unabat-
ed, In a week's time the NNO was
reduced to a minority. On the 19th
March the new UDF lender took a List
of 33 MLAs in a House of 60 {o the
Governor and proved that the NNO
has only w minority, The Governor,
Shri L. P. Singh, was told that the
trial of strength should be in the
Assembly. But the Governor adopted
a doubled standard—one standuid un
9th March and another standard on
the 20th March. The Assembly was
made a fortress and entry was severely
restricted.

The Spcaker himself, unfortunately,
became a defector, Ipn stead of fixing
another date, the Speake+ and the
Governor conspured and President's
Rule was imposed. There wus nu
disgolution and fiesh elections,
because if there is fresh clection the
NNO people, the Congress stouges,
will be routed, Therefore, they
wanted to continue the horse trading
They have taken to this method. On
the one hand, they draft an Anti
Defection Bill and, on the other hand,
they practise the enguneering of
defection.

Finally, 1 want to know why the
Nagaland Consultative Commuttee has
not yet been constituted, although
the Minister was requested to con-
stitute the same.

In conclusion, I wil] make only one
reguest to you. You may expunge
the nameg I have mentioned, but my
allegations should remain, I do not
want the names to be there. Kindly
spell out clearly what your views are.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Mr. Chairman. I am grateful
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to the hon. Members for their con-
fribution to the Nagaland Budget
When the vote of account was placed_
before this House, 1 mentioned that,, .

SHRI JYOTIRMOY BOSU: 1 do
not want to involve in that, But you
prolonged the discussion by saying
that the Home Minister will enquire
and give a reply. The Home Minister
is sitting dumb-founded who is going
to give the reply—the Finance Minjs-
ter—about my allegation against Mr
Ramani, the Special Secretary.

MR. CHAIRMAN: Let peace of
mind be with you You are walking
out now.

SHRI PRANAB KUMAR MUKHER-
JEE: When I presented the vote of
account before the House, I mentioned
the situation under which President’s
Hule was imposed, and there was =
{full debale on the subject. Therefore.
it 13 no use—rciterating the circum-
stances under which President's Rule
had v be imposed.

Sir, it is clearly explained in the
report which the Governor placed be-
fore the President, and it was laud on
the Table of this House by the Home
Ministry. The situation wag something
extraordinary. From 9th to 18th, se-
veral occurrences took place, defec-
tions took place, and at the end, the
Speaker adjourned the [ouse sine die
and explained the situation o the
Governor in which he himself did not
{fcel gecurity, and it was the cud.

As a result of that, if the budget
was not passed, practically the ndmi-
nistration would have come to &
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to sort out the issue. The Speaker did
not agree to pummon the Assembly
so that appropriation bills could be
taken up, As a result of that, the
President’s Rule had to be imposed.

It has keen pointed out by my col-
league in the Home Ministry that
the whole purpose of keeping the As-
sembly in animated suspension is to
see that the people of Nagaland get
the administration of the duly cons-

tituted responsible people's govern-
ment,

BHRI NOORUL HUDA (Cachar):
This is a bogus argument.

SHRI PRANAB KUMAR MUKHER-

JEE: Mr. Huda, you have developed
o habit of interrupting every now
and then, It may be looking bogus
to you, but it is not a bogus argu-
ment, (Interruptions) I am not yield-
ing. Mr. Chairman, [ seek your pro-
tection, If they are interrupting like
this in Parliament from the back
benches, I am really very sorry, This
is not the mode of talking. Mr. Chair-
man, I am not yielding.

(Interruptions)

SHRI NOORUL HUDA: Shame on
this Government,

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(Gwallor): Please do not get provok-
ed.

SHRI PRANAB KUMAR MUKHER-
JEE: I could have maintained. But
you, yoursel! and other Members of
the House have noted it. It is no use
talking like this. You had just start-
ed when I was making out my points.
It may appear to be bogus to you;
but jt may appesr to be very reason-
able to me, We have differences of
opinjon, That is why you are sitting
there and I am sitting here.

MR, CHAI'R]!AN;“ Very ﬁ
This depends upon person's
of intelligence and understanding.

1975-76

SHRI PRANAB KUMAR MUKHER-
JEE: Therefore, what 1 was suggest-
ing to the hon. House was that it is
not the creation of the Government of
India. It had been suggested by Mr,
the first speaker

a
of conspiracy went on; it 1s not g fact,
What 15 a fact, T had been clearly ex-
plained on the previous occasion also,
reiteraty that we would lke
very much that a responsible

In this connection, I would like to
point out and I share the concern ex-
pressed by some hon. Members that
in a vulnerable area like Nagaland,
definitely, we would like to see that
the people of Nagaland who have
& very distrinct culture and a culture
of the ages should be brought in the
mainstream of our national life. There-
{ore, no effort should be left unturned
not only at the governmental level
but at the various other levels to
see that even if, unfortunately, some
misgivings or misunderstandings
develop in the mindg of a section of
the people of Nagaland—I would not
agree that all people of Nagaland are
hostile to the Government of India or
they are against the mainstream of
our national life—it should be our
serious effort to see that those mis-
givings or misunderstandings could
be done away and they could be
brought in the mainstream of our
nutional life, That is why nowhere
ihe Government of India has said that
the door of dialogue is closed. No-
where hag the Government of India
said that the underground Nagas
should pot be given an opportupity
to come and have their share of the
national life and to join their efforts
in the mainstream of the nation buil-
ding as well as in the building of a
new Nagaland on the old tredition
and heritage. .

My humble submission to the hon.
Members 8 that when we speak of

. vaaw
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those areas, we should restrain our-
selveg to some extent, Because of the
geographical position, because of  the
peculiar racial and ethnical reasons,
those areas havc & certain  signifi-
eance, Therefore, if we want to over-
simplify the problem by saying,
whatever is taking place in Nagaland
nowadays 1s the outcome of mibitary
atrocities, police atrocities, we are not
doing justice to the sentiments of the
people of Naguland and we are un-
doing the meritorious services render-
ed by the armed forces there, We
should not forget that the same stock
of people are posted there. It 1s not
on thewr own goodwill that they go
to Nagaland to do some mischief, as
i: has been nlleged by some hon.
Members, They have to go there un-
der the direction of the Government
of India, under the direcliop of their
seniors. They heve to discharge their
responsibility which was entrusted to
them. Those people who are defending
our borders, those who are laying
down their lives for the secunity of
this country, if they are entrusted to
do the job of maintaining law and
order in Nagaland, are discharging
their entrusted duty only.

Now, if there are atrocities, if
there are some over-doings, if there
are some excesses, I agree, due care
should be taken and an investigation
should take place. I understand—I
listened to the debate on the earlier
occasion—whenever such allegations
are made, the Ministry of Home Al-
fairs a1d other appropriate autho-
rities look into them It will be most
unfair io say that all the military peo-
ple there, all the police people there,
who are protecting our interests, who
are protecting our borders, in a very
vulnerable area, are doing all sort of
mischiefs which may be highly ex-
aggerated or which may not have an
iota of truth. Therefore, we should
be careful in making observationg like
that,
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Bome hon, Members straightway
have come to a conclusion that the
entire Nagaland administration is be-
ing run by the military administra-
tion. It is not the fact. Keeping in
mind the special position of Nagaland,
their own tradition ang culture and
pecularity of it, and in order to place
it in the mainstream of our pational
Iife, certain special provisions of the
Constitution have been applied to
Nagaland and special powers have
been entrusted to the Governor.
Therefore, it is not the fact that we
want to put a strait-jacket on them.
1 agree with the hon, Member, Mr.
Horo, when he made &n observation
thot we cannot put a strait-jacket, a
uniform jacket, on all the people
there, particularly belonging to the
tribal area, They have their own pec-
uliarities and those peculiarilies are
to be accommodated in the main-
stream of the national life. For that,
special provisions of the Constitution
ure being applied to Nagaland,

Mr. Chairman, Sir, it has been sug-
gested that no developmental effort
has becn made in Nagaland, I have no
hesitation in suying that whatever
should have beer done could not be
done; but 1t 15 known to the Hon'ble
House and the Hon'ble Members that
it is not because of any other reason
hut because of the very simplg rea-
son ihat our means are restricted and
resources lmited. If we had more re-
sources, we could have given much
more money for the development and
developmental activities in Nagaland,

But it would not be correct to say
that the bulk of the expenditure s
being made on the maintenance of
the police forres and for the mainten-
ance of law and order. I can give you

I feel that in an area like this, this
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type of Police forcg should be deve-
loped because they understand the
language of the people and they are
in conformity with the traditions of
the local people and they can take
care of the problems of law and or-
der there in a better way than some
of the police forces imported from
outside. But even then, taking all
those points into account, the total
expenditure on the Police is less than
10 per cent. I would not like to go
into the details of the figures which
are already given in the budget pro-
posals, but I will mention somec of the
figures.

Even in a small State like Nogaland
Rs, 4 crores have been allocated for
power, Rs, 3 crores for industry, Rs. 2
erores for agricultue, Rs 5 crores for
education—and I may tell you that
Nagaland is one of the North-Eastern
States where the cxpenditure on edu-
cation is much more compared to
other similar Steles,

One point has becn raised by some
Hon'ble Member, and thal is about the
Nagalang Paper and Pulp Project, I
entirely share his concern that the
project should have been completed
earlier. Bul it is & project which is
practically entirely financed by the
Government of India, and it is a pro-
ject worth Rs, 69 crores. I do hope
that by 1977 we will be able o take
care of this problem. Certain other
projects are coming up and, as a re-
sult of the commissioning of the pro-
jerts and the development of infras-
tructure there, we hope that more
and more people of Nagaland would
share the national prosperity and
development and would be brought
into the mainsiream of national life.

MR, CHAIRMAN: The
is:

quertio

“That the respective sums not
exceeding the amount. on Revenue
Account and Capita)  Account
shown in the fourth column of the
Order Paper be granted to the

*Published in Guette
inted 8-8-75.

of 1India Extraordinary. Part I, section 2,
1]
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President out of the Consolidated
Fund of the State of Nagaland to
complete the sumg necessary to
defray the charges which will come
in course of payment during the
year ending thy 31st day of March,
1976, in respect of the heads of
demands entered in the second
column thereof againsl:—

Demands Nos. 1,3 to 9 and 12
to 55.

The Motion was edopted,

17 hrs,

NAGALAND APPROPRIATION NO.
(2) BILL* 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Sir, 1 beg 1o move fur leave to in-
troduce a Bill 1o authorise payment
and approprniation of certam  sums
[rom and put of the Consolidatyd Fund
of the Stale of Nagaland for the
Services of the financial year 1875-78.

MR. CHAIRMAN: The guest.on
18!

“That leave the ganled to in-
troduce a Bill to authorise payment
and appropriation of certain sum:
from and cul of the Consolidated
Fund of the State of Nagalund for

the services of the financial year
1975-76."

The motion was advpted.

SHRI PRANAB KUMAR MUKHER-
JEE: S8ir, 1 introducet the Bill

1 heg to move®:{

“That the Bill to zuthorise pay-
ment and appropristion of certain

tIntroduced moved with the recommendation of the President,



